THE CANTRAL ADMINISTRATIVE TRIBUNAL, JATRJR BzZNCH, JAT: A,

0A no, 42790
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Union of Trdia 2

Mr, S.¥. Jain : Counszl for the ap
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Jicant
Nona present for the respondents
CORAY

Hon'kle Mr, Gooal Krishoa, Membezr (Mdicial

e

Hon*hle Miss Uzha Sen, emoer (Administrative)

PSR HON'ELE MISS USHA 53N, MEBIBER (ANAINISTEATIVE)
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Ir thie zpplicatiosn the applicant hes challengsd
fnnenre A=l which is dahed 30,2,92 and hy which the seniccity of

the applican® has heen lowered fuvom zevizl no, 45 to 22c0ial ne, &
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in the szniority list of Goods SGuard,
from the re ly of thz res»nndw tz whet the epplicant was promchad

gz Goods Gaard *CY oon 20,3,7%, The prowchion of Goods Guard 'Cf is

made throngh & weitten éevamination by allowing 2ucloyees {rom
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Adifferent categorizs lile THC, Cowmercial Clsrlies, Brakesman,

Switchmen and T,C: znd seniority in the szslect lizt iz maintained

in tarms of para 220 of Chagter ITT of TREM Veol, I (L2€¢ 2dition),
2, The vespondanis have stated in the reply that an sryor

was commithted in assigning seniority to the aoplican® vis-a-vis

the rzeoondent no, 2, nanely, J.35, Mzena in this selsot list of
pronotion Lo Goods Guard, The resvondsnt rno., =

g,.

o o filed an aopsal and
.{.

the Union alss tool up the mattze, Thisﬁassi mment of deniorit

hee suse the 9[3]3; ,.] Cant o was o ass ].g]!»:d el SENLOrLT ‘1" T . ,\
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he error should not be corrgcted

even if ths wrong sznicvity remained unchanged for 16 years, This
hes heen mentionad in oares 4.9 of the reoly,



2 W havae bzard the learnsd gounszl for the applicant,
Nong iz prasapnt on b2half of the rezconderte in 3pite of the

hat notices were senht and the case was listed for hiraring

miority of the apelicant

o
i

e anolicant ztated that s:

x

T
was lovered withoot Jiving hin an eoportunity fo show caus2 as

to why sueh an action should nobt be talen, H: has alsco cited a

Suorsms Court judgsnent in which it has bzan held that szniority

which remainsd anchallencged for a long times, should not normally

he disturbed -
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are of the viaw that if the zznicrity of the zoplicant vis-a-vig
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sondasnt no, 2043 changad as pry the imopungsd order dated

20,2,82 at Annesure Ael, the aoplicant wmay be given an »ooortunity
to he hzard regarding hiz cass in th: aattsr and dz2ision may be

tallzn in accomdance with thz rules and law by thz resoondents after

hzaving him, Approcriate actiorn in this bz

halt be talen by the

rzzpmdents within thizz months frow the dates of raczipt o

A, The 0O iz dizpesed of accordingly, with ne crdst as to
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(USHA S2EN) (GOPAL KIISHNWA)
(A} MEABER (J)



